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Copy forwarded for information and necessary action to:-
01. The Hon'ble Registrar General, High Court ofDelhi, New Delhi
Through Ld. Principal District & Sessions Judge, West),Delhi
02. The Principal District & Sessions Judge, HQ), Delhi
03. The Principal District & Sessions Judge, (West), Delhi
04. The Principal District & Sessions Judge, all District Delhi/New Delhi
05. The Ld. officer Incharge, Pool Car, Tis Hazari Courts, Delhi
06. The CMMs, all District, Delhi/New Delhi,
07. The ACMM/Metropolitan Magistrates, West District, Tis Hazari Courts Complex, Delhi.
08. The Director of Prosecution, Tis Hazari Courts, Delhi.
09. The Commissioner of Police, Delhi
10.·The I G (Prison), Tihar Jail, Delhi/New Delhi for necessary arrangement for tting sp

on 26-11-2022. and provide necessary data alongwith relevant record· to e of
11. Law Officer, Tihar Jail, Delhi/New Delhi. .
12 For Uploading on centralized web-site through LAYERS
13. The Reader to CMM West District, Tis Hazari Courts, Delhi.
14. Office file.

ORDER

In continuation of this office order NO. 3541-3591/CMM(West)/DR/THC/2022 dated

04-11-2022, Sh. Milan Goel Ld. Metropolitan Magistrate -3 West District Delhi is hereby deputed in

Tihar Jail to hold Special sitting of the court in Jail on 26-11-2022 i terms of the directions received from

the Hon'ble High court of Delhi, New Delhi vide letter No.· 16-29/SCMSC/DHCI2022 dated 02-11-2022

through the office of Ld. Principal District & Sessions Jude, West District Delhi, in compliance of order

dated 17-08-2022 of the Hon'ble Supreme Court of India, in SLP(Crl.)No. 529/2021 titled as "Sonadhar

Vs State of Chhatisgarh" . Ld. Metropolitan Magistrate -03 West District, Delhi shal

dispose of such cases as per directions contained in the above-mentioned

Hon'ble Supreme Court of India and submit the compliance report on or be re 9-1%

of undersigned.




